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* In compliance of the directions of the Ld. Principal District & Sessions Judge (HQs).
Delhi, a copy of letter no. 4197-4209/DHC/ Gaz.IB,-"G—Z,:‘SC-JudgmemﬂO.?S dated
28.07.2025, along with the copy of Judgment dated 18.03.2025, passed by Hon’ble
Supreme Court of India in Civil Appeal No. 4299 of 2025 arising out of SLP -feivﬂi*ﬂa-.;%
of 2020, titled as “Parminder Singh Vs. Honey Goyal and others”, received from Han'ble High
Court of Dethi, New Delhi has been uploaded on the official website e
delhidistrictcourts.nic.in. e S

Therefore, it is requested to kiﬁdlyfpﬂrﬂ'se the above said Judgment from the official
website for kind information & necessary compliance.

—_

{Anil Antil)
Officer-in Charge, Genl. Branch, (Cj
District Judge-15, Centraj District,
Tis Hazar: Courts, Del AW

Encis. As above
Lacig— S
Ne. ——__/Genl(C)/HCS/THC /2025 Dated, Delhi tl‘ﬂ:_ Fﬁ*‘ﬁ‘t}?g
IARY L o
Copy to : -

All the Ld. Judicial Officers posted in Central District. Tis Hazari Courts, Delhi,

PS to the Ld. Principal District & Sessions Judge {HUs). Tis Hazari Courts. Delhi
for information.

3. The Chairman, Website Committee, Tis Hazari Courts, DellN with the request to
direct the concerned official to upload the same on the Website of Delhi District

by

Courts.

+. The Director (Academics), Delhi Judicial Academyv., Dwarka. New Delhi for
information as requested vide letter no. D.JAi Dir{Acd)/2019,/4306 dated
06.08.2019.

=9 Dealing Assistant, R&I Branch for uploading the sam¢ on LAYERS.

5. For uploading the same on Centralized Website through LAYERS.

Officer-in Charge, Genl. Branch, (C
District Judge-15. Central District.

Tis Hazar Courts, Delhi& .



